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No.  3344] NEW DELHI, FRIDAY,  AUGUST  24,  2018/BHADRA 2,  1940 िव� म�ंालयिव� म�ंालयिव� म�ंालयिव� म�ंालय    आदशेआदशेआदशेआदशे    नई �द� ली, 24 अग� त, 2018    काकाकाका....आआआआ. 4149. 4149. 4149. 4149(अ)(अ)(अ)(अ)....———— िविन�द� ब�क नोट (दािय�व� क� समाि�) अिधिनयम, 2017 (2017 का 2) (िजसे इसम% इसके प'ात् “अिधिनयम” कहा गया ह)ै 31 �दसंबर, 2016 से लागू 0आ था ;  और उ5 अिधिनयम को लोक िहत म% िविन�द� ब�क नोट� पर दािय�व� क� समाि� और उससे उपाब6 या उससे आनुषंिगक मामल� के िलए अिधिनयिमत �कया गया था ;  और अिधिनयम क� धारा 5 िविन�द� ब�क नोट� को रखने, अंतरण करने या =ा� करने का =ितषेध करती ह ैतथा उसका परंतुक कितपय मामल� को िविन�द� करता ह,ै िजनम% िविन�द� ब�क नोट� को रखने को अनु>ात �कया जा सकेगा ;  और िविध =वत?न अिभकरण� ने Aयायालय के िविन�द� िनदशे� के िबना 30 �दसंबर, 2016 को या उससे पूव? िविन�द� ब�क नोट� का अिभDहण �कया था या जEत �कया था तथा ऐसे िविन�द� ब�क नोट� को, यथाि�थित, उनके अिभDहण या जEती के िलए ऐसे अिभDहण या जEती को =ािधकृत करने वाल ेद�तावेज� को Aयायालय के िनदशे� के िबना ऐस ेनोट� को जमा �कया गया या उनका िविनमय �कया गया ह ै;  और अिधिनयम क� धारा 5 म% =वत?न अिभकरण� Hारा अिभDहण या जEत �कए गए िविन�द� ब�क नोट� के ऐसे जमा करने को =ािधकृत करने वाला कोई उपबंध नहI   ह ै;  और इस कJठनाई को दरू करने के िलए अिधिनयम क� धारा 5 का संशोधन करना आवLयक समझा गया ह ै;  



2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] और क% Nीय सरकार, अिधिनयम क� धारा 12 क� उपधारा (1) Hारा =दO शि5य� का =योग करते 0ए पूवP5 कJठनाई को दरू करने के िलए िनQिलिखत आदशे करती ह,ै अथा?त् :-- 1.  (1) इस आदेश का सिंS� नाम िविन�द� ब�क नोट, (दािय�व� क� समाि�) कJठनाईय� को दरू करना आदशे, 2018 है ।  (2) यह उसके राजपT म% =काशन क� तारीख को =वृO होगा ।  संिS� नाम और =ारंभ । 
2. िविन�द� ब�क नोट (दािय�व� क� समाि�) अिधिनयम, 2017 क� धारा 5 म% खंड (ग) के प'ात् िनQिलिखत खंड अंत:�थािपत �कया जाएगा, अथा?त् :--  “(घ) =वत?न अिभकरण�, जैस ेक% Nीय =�यS कर बोड?, क% Nीय अ=�यS कर बोड? और =वत?न िनदशेालय Hारा, यथाि�थित, ऐसे अिभDहण या जEती को =ािधकृत करने वाले द�तावेज� को =�तुत करने पर ।”। 

अिधिनयम क� धारा 5 का संशोधन ।  
 [फा. सं.  10/5/2017-सीवाई I] =शांत गोयल, संयु5 सिचव, 

 

 

MINISTRY OF FINANCE 

ORDER 

New Delhi, the 24th August, 2018 

S.O. 4149(E).— Whereas the Specified Bank Notes (Cessation of liabilities) Act, 2017 (2 of 2017) (hereinafter 

referred to as the ‘’Act”) came into force with effect from the 31
st
 day of December, 2016; 

 And whereas the said Act was enacted with a view to provide in the public interest for the cessation of liabilities 

on the specified bank notes and for matters connected therewith or incidental thereto; 

 And whereas section 5 of the Act provides prohibition on holding, transferring or receiving specified bank notes 

and its proviso specifies certain cases, where holding of specified bank notes may be allowed; 

 And whereas law enforcement agencies had seized or confiscated the specified bank notes on or before 30
th

 day 

of December, 2016 without specific directions from the court and need to deposit or exchange such specified bank notes 

on production of the documents authorising such seizure or confiscation, as the case may be, without directions from the 

court; 

 And whereas there is no provision in section 5 of the Act to authorise such deposit of the specified bank notes 

seized or confiscated by the enforcement agencies; 

 And whereas in order to remove the difficulty, it is considered necessary to amend section 5 of the Act; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) of section 12 of the Act, the Central 

Government hereby makes the following order to remove the aforesaid difficulty, namely:- 
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1. (1) This order may be called the Specified Bank Notes (Cessation 

of Liabilities) Removal of Difficulties Order, 2018. 

(2) It shall come into force on the date of its publication in the 

official Gazette. 

Short title and commencement 

2. In the Specified Bank Notes (Cessation of Liabilities) Act, 2017, in 

section 5, after clause (c), the following clause shall be inserted, 

namely:- 

 

“(d) by the law enforcement agencies, such as the Central Board of 

Direct Taxes, Central Board of Indirect Taxes and Enforcement 

Directorate on production of the documents authorising such 

seizure or confiscation, as the case may be.”. 

Amendment of section 5 of the Act 

 [F. No. 10/5/2017- Cy. I] 

PRASHANT GOYAL,  Jt. Secy. 
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